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CENTRAL ADMINISTRATIVE TRIBUNAL: :GUWAHATI BENCH.
(0.A. No 229 of 2007)
DATE OF DECISION 30.8.2007.
M.r.Dwijendra Nath Das APPLICANT/S

ADVOCATEFOR THE

Mr.A.C.Sarma APPLICANT(S)
- VERSUS-
Union of India & Ors. RESPONDENT (S)
Dr.J.L.Sarkar, Railway counsel ADVOCATE FOR THE
RESPONDENT (S)
CORAN

HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN

1. Wwhether Reporters of local papers may be allgkgd to
see the judgments?

2. To be referred to the Reporter or not? /v\

3. Whether to be forwarded for inéluding in the Digest
Being complied at Jodhpur Bench & othinBenches?

4. Whether their Lordships wish to see t
the Judgment? [\

Judgment delivered by Hon'ble Vice-Chairman

e fair copy of




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Original Application .No.229 of 2007.
Date of Order: This the 30*" Day of August, 2007.
HON’BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN

Sri . Dwijendra Nath Das, -

S/O Late Harmohan Das

Resident of Quarter No.704/8 v

Type-1 at New Guwahati Colony. Applicant.

By Advocate Mr. A.C.Sarma Mr.S.Saikia,
Mr.P.Medhi,
Mr.U.Sarma, Mr.S.Talukdar

- Versus-

1. The Union of India,
Represented by the Secretary,
Railway Board, Ministry of Railway,
New Delhi-110001.

2. The General Manager
N.F.Railway, Maligaon
Guwahati-11,Dist.Kamrup, Assam

3. The Chief Area Manager (CAM),
N.F.Railway, Maligaon,
Guwahati-11.Dist. Kamrup, Assam
4. The Divisional Personal Officer
(DPO), N,F.Railway, Maligaon.
Guwahati-11, Dist.. Kamrup, Assam
5. The $enior Coaching Depot Officer
N.F Railway, Maligaon
Guwahati-11, Dist.Kamrup, Assam Respondents.

By Advocate Dr.J.L..Sarkar, Railway Standing Counsel.

ORDER (ORAL)
K.V.SACHIDANANDAN, V.C:

The applicant is working as a Sr. Technician in the N.F.Railway,
New Guwabhati, and residing at Quarter No.704/B Type ~I with his
family. Since allotment of the quarters. The Respondent No, 5 vide his

order dated 2.9.05 cancelled the order of allotment of the applicant’y[/
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quarter alleging that a survey Committee appointed by the
_ administration found that the applicant had sub-lated his qﬁartem to
some third party. He also submitted that he was not aware of any
. survey of his quarter and he prayed for review of the cancellation
order. The Respondents authority did not pass any order disposing
applicant representation but passed an order on 9.5.05 imposing
damage rent to the tune of Rs. 1,07,135/- on the applicant without
issuing any pr‘ior' notice to the applicant nor giving any opportunity 6f
hearing to the applicant. The épplicant has drawn salary after
recovery of the alleged damage rént in th months of July/ August Rs.
2725/- per month. Aggrieved by the certain action the applicant has
filed this O.A.
2. I have heard Mr .A. C. Sarma learned counsel for the
applicant and Dr.J.L.Sarkar learned counsel for the Railway. When the
matter came up for hearing the learned counsel for the applicant has
submitted that no notice was issued to him nor any opportunity was
give!i to hirﬁ to explain his case. His representation was not attended
to. His appeal is a)s'o pending. He also submitted that he will be
satisfied if direction is given to the 3" respondents to dispose of the
appeal within a time frame. Dr.].L.Sarkar learned f{ailway standing
counsel submitted that he has no objection in adopting such a>
proposal.
3. Accordingly, We direct the respondent No.3 or any other
competent authority to consider the appeal of the applicant and pass a
reasoned order on merit within a period of three weeks from the date
of receipt of this order after giving opportunity to the applicant to
explain his case in pemoﬁ and communicate the same to the applicant

to explain his case in person and communicate the same to the



3 -
applicant forthwith. In the interest of Justice this Court further directs

that impugned order for recovery will be kept in abeyance till disposal

of .his appeal.

O.A. is disposed of. At the admission stage itself. However,

there shall be no order as to costs.

(K.V.SACHIDANANDAN)
VICE-CHAIRMAN

LM
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THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH
AT GUWAHATI | |
(An application under Section 19 of the Administfative
Tribﬂnal Act, 1985) _ .

0.A, _NO.D}D‘? /2007

sri Dwijendra Nath Das

..Applicant
~Versus-~
The Union of India & Ors.
. «+ s+ +Respondents
SYNOP§IS
The applicant 1is at-:present working as a
Technician Gr.IY in Office of tﬁe.Senicr Section  Engi-
neer, Carriage and wWagon (C&W) B.G. N.F. Railway, New
Guwahati and residing at GQuarter No. 704/B Type-I at New
Guwahati. Colony, Guwahati with his family since allot-

ment of the guarters. The respondent No.5 vide his order

dated 2.9.05 canoelléd the order of allotment of the

.apuficant’s quarter alleging that a survey committee

appointed by the administration found that:the applicant
had sub-leted his quarte}s to some third party. Thé
applicant submitted.representation before the authority
on 23.9.05 denying the allegation of sub— letting the

quarter and he asserted that .he himself is residing 1in

‘the guartert with. his family. He also stdted that he was

not aware of any survey of his quarter and he prayed




for review of the cancellatlon order. That -respondeﬁt 2

e

authority did_ not pass any order disposing applicant.
_ representation ‘but passed an order on 9.5.07 imposing
damage rent to the tune of Rs.1,07,135/- on the appli~

cant without issuing any prior noticé_to the -applicant-

now'giying any opportunity of hearing to the applicant,
the applicant has drawn salary after recovery of the

alleged damage rent in the month of July/ 4 August

'Rs 2725/— per month 1f in this way the alleged damage
- rent is recovered 1t will be Jﬁﬁ*ﬂﬂ#ﬂ for the applxcant

to maintain the llvellhood of his famlly. Hence th1s
applicatidn_before.thls Hon ble‘Tribunal.‘ ‘
.Filed by:

QQJ’WP S ke A

Advocate, Guwahati




DISTRICT: KAMRUP
THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH
AT GUWAHATI
(An application under Section 19 of the. Administrative
.Tribunal Act, 1985)

Q.A. NO.;R;LFﬁ £2007

Sri Dwijendra Nath Das

.. Applicant
~Versus-
The Union of India & Ors.

. «+++0REOSPONdEnts

INDEX
SL.NO. ANNEXURE PARTICULARS . _PAGE NOS.
l. Application ’ 4. 90D
2. Verification 40
3. I Order dtd. 2.9.05 cancellation 6+ 44
allotment of quarter. '
4. II Representation dt.23.59.05 submitted 12
" by the applicani@.. ' ‘
s, 111 oOffice order dtd. 9.5.07 imposing L
damage rent. 1
6. IV Copy of pay slip after deduction A6
7. \Y A copy of Tribunal order -directing 16

dispose off the representation.
8. VI A copy of the order by the respondent 49
revoking cancellation order: of
Quarter No. 117/H
Filed by:

eﬁom} + &)kl’ 2,



THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH

AT GUWAHATI

0, A. NO, Qlc? /2007
BETWEEN |

Sri Dwijendra Nath Das,
S/o" ﬁ‘i }WWW~

Resident of Quarter No.704/B Type-I

at New Guwahati Colony.

« « APPLICANT
—~AND-

The Union of India,
represented by the Secretary
Railway Board, Ministry of
Railway, New Delhi-110001,
The General Manager,
N.F. Railway Maligaoh,
Guwahati-11,Dist. Kamrup,Assam.
The Chief Area Manager (CAM),
N.F. Railway, Maligaon,
Guwahati-i1,Dist. Kamrup,Assam.
The Divisional Personal Officer
(DPO) N.F. Railway Maligaon,

Guwahati-11,Dist. Kamrup, Assam.
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The Senior Coaching Depot Officer

N.F. Railway Maligaon.
Guwahati~11,Dist. Kamrup, Assam.

.+« RESPONDENTS

Contd- . P/"
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_ ETAILS OF APPLICATION
1. PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE :

This instant application is made challenging the
following orders:
i) Order issued vide Memo No. GHY/CDO/GEN/Qrs/C&w
dated 2.9.05 by the Senior Coaching Depot Officer, N.F.
Railway, Guwahatl (Respondent No.5) cancelling the
allotment order of @rs. No.704/B Type -I at N.G.C. 1in

the name of the applicant.

ii) The office Memo No. E/APO/1/Survey of @Qrs/GHY dtd. .-

9.5.07 1issued by the Divisional Personal Officer, N.F.
Railway, Guwahati (respondent No.4) imposing damage rent

qf Rs.1,07,135/- on the applicant.

2, JURISDICTION OF THE TRIBUNAL:
The applicant declares that the subject matter of
the instant application for which he wants redressal is

within the jurisdiction of this Hon ble Tribunal.

3. LIMITATION:
The applicant further declares that the

application 1S within the limitation period prescribed
under Section 21 of the Cenfral Administrative Tribunal

Act, 1985.

Contd- . P/"

T AN oy Nl D S>
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4. FACTS OF THE CASE: .
4.3 That the applicant is a c¢itizen of India and

as such he is entitled to the rights,privileges guaran-

teed under the Constitution of India.

-

4,11 That the applicant is at present is working -

as a Technicil Gr.I . in the office of the Senior Section
"Engineer C & W New Guwahati and he is residing in Rail-
way Guarter No. 704/B Type-1 at NGC since its allotment
and handing over of possession to the applicant.

4,131 That while the applicant was rendering his
services to the respondent authority with all sincerity
and devotion to duty the respondent No.5 without any
prior notice cancelled the allotment order of the appli-
cant’s quarter No. 704/B Type-1 vide his letter No.

GHY/CDO/GEN/Qrs/Ca&w dated 2.9.05.

A copy of the above letter is annexed here-

with as Appnexure - 1.

b.iv | That in the aforesaid cancellation order it
has been alleged that during survey by the survey com-
mittee it has been found that the appliﬁgnt instead of
residing himself in the quarters he has sublaked the
guarters to a'private party violating the provision of
Rule 3.1 (III) and IS.A of Railway Service (Conduct)

--Rules 1966 and the applicant was alsb advised to vacate

-~

Contd..P/-

@t Fa nath @
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the quarters and to hand over the same to the new allot-

tee immediately whose allotment order was to be followed

hov * That the applicant submitted a representation
on 23.9.05 before the respondent No.5 praying for revie-
wing the cancellation of allotment order of his quarter
denying the allegation brought against him. The appli-
cant in his representation stated clearly that he has
not sub-lated his quarters to any private party but he
himself is residing in the quarters. He also stated in
his representation that the cancellation order being
passed ex-parte without allowing any opportunity of
hearing to the applicant it is violative of the princi-
ple of natural justice, violative of Article 14 and 21
of the Constitution of India and it is arbitrary and

void ab initio.

A copy of the above representation is annexed

herewith as Annexure - II.

4.vi That the applicant was under bonafide expec-
tation that the respondent authority will dispose of the
representation submitted by the applicant with intima-
tion to him, but, the applicant could know noting about
the fatdn of his representation, but, he was peacefully
residing in his quarters without any interference from
any corners, Moreover no anhy new allottee also came to

take over the quarters and in this circumstances the

Contd. . p/“

Q7" #89 Lora nal @or>
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applicant was under bonafide presumption that the res-
pondent authority was satisfied with the contention made
in the representation submitted by the applicant and
dropped the matter in controversy. |

4.vil That the applicant to his utter surprise
after more than one and half years'héve suddenly re-
ceived the memo No. E/APb/l/Survey of @rs/GHY dated

9.5.07 issued by the respondent No.4 alleging the appli-

cant to be in unauthiorised occupétion of the quarters .

and a huge amount of damage rent to the tune of
Rs.1,07,135/- has been imposed on the applicant which
is to be recovered from the monthly salary bill of the

applicant.

A copy of the above memo along with the
statement of damage rent is annexed herewith

as Annexure — IIT.

4.viii That the applicant approached and requested
the respondent authority not to recover the damage rent
as proposed from his salary. But, the respondent author-
" ity has already started recovery of the damage rent from
his salary. As a result of which izituw-; (clio .ty after
all deduction the applicant Gwdidraw only an amount of
Rs.2725/- only < ®&iicy pay for the month of July/Au-
gust, 2007.

| A copy of the pay slip is annexed herewith as

Annexure = IV.

Contd..P/-

%sz&ta\m;tl—»@w
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G.ix That the respondent authority brought similar
allegations against some similarly situated employees of
the Railway Department. But on their application before
this Hon‘ble-Tribunal, this Hon ble Tribunal was pleased
to direct the respondent authority to dispose the repre-
sentation submitted by the applicant firgki according to
law. And the Hon ble Tribunal was also pleased to stay

tﬁe recovery of the damage rent till such disposal.

A copy of the such order is annexed herewith

as Anhexure — V.

b, % That the applicant has éome to know that in
pursuance of the direction as stated above videbjthis
Hon ble Tribunal issu=~ b/ the respondent authority has
already revoked the cancellation order of allotment of
quarters inrespect of the concerned employees after

giving personal hearing to them.

A copy of such order 1is annexed herewith as

Annexure - vi.

4, %1 That the applicant respectfully submits that
he being a similarly situated employee is also entitled
to similar protection against the impugned order passed

by the respondent authority.

ST IEN eaath @47
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5.1 For that the office order No. GHY/CDO/GEN/
ars/CaW dated.2.9.05 issued by the respondent No.& and
the order issued vide memo No. E/APO/1/Survey of Qrs/GHY
dated 9.5.07 issued by the respondent No.4 are violative
of the Rules of natural justice and as such both the

5, GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : <E§
<

3

&

<

=

impugned orders are bad and liable to be guashed. - S <

5.1i | For that the respondent authority committed
wrong in passing the impugned order without issuing any
prior notice to the applicant and without allowing him'
any opportunity of hearing so as to enable him to ex-
plain his case and as such the impugned order is bad and

liable to be quashed.

5,111 For that the applicant was not at all aware
about any alleged survey of his quarter by the committee
and as such the impugned order of cancellation of
applicant’s quarter and order of recovery of damage rent
passed on the basis of alleged ex-parte survey by the

survey committee are bad and liable to be guashed.

.S.iv for that. the impugned orders are violative of
Article 14, 21 and 309 of the Constitution of India and
as such  those are liable to be guashed.

5.v For that the respondent authority has commit-
ted wrong in péssing the impugned orders without making

any enquiry to the allegation in presence of the appli-
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W

cant and as such the impugned orders are bad and 1liable

to be quashed.

S.vi " For that the applicant had not violation o+
the provision of Rule 3.1 (IIM and 15.A of the Railway

Service {Conduct) Rules, 1966 as alleged in the impugned

order dated 2.9.05 and as such the impugned order are '

bad and liable to be quashed.

5.vii For that the applicant will suffer irrepara-
ble 1loss and injury éf the impugned orders are not

quashed.

5.viii For that in any other view of the matter the

impughed orders are bad and liable to be quashed.

6. DETAILS OF REMEDIES EXHAUSTED:

The applicant declares that he has exhausted
all the remedies available to him and the representation
submitted to the respondent authority was not disposed

off.

7. MATTERS _NOT PENDING WITH ANY OTHER COURT:

The applicant declares that he has not
challenged the impugned orders before any other

court/Tribunal.

Contd. .P/-

Dbt L el @82



8. F H
Under +the facts and circumstances stated

above, the applicant pray for the following relief:

i) To set aside and quash the Office Order:

GHY/CDD/GMN/CID/C&W dated 2.9.05 quashed by the respon-
dent No.5 (Annexure-I.), ‘

ii) , To set aside and quash the office order
issued vide memo No. E/APO/1/Survey of @rs dtd.  9.5.07

issued by the respondent No. 4 (Annexure - III).

iii) Not to nmebygrany damage rent from the appli-

W
cant and to refund already recoveredéfrom the applicant.

S, INTERIM RELIEF PRAYED FOR:

The applicant pray$: that pending disposal of
this application the impugned order issued vide memo No.
E/APO/I/Survey of @rs/GHY dated 9.5.07 issued by the
respondent No.4 imposing recovery of damage rent may
kindly be stayed.

10. PARTICULARS OF ;i'HE POSTAL ORDER:
H Indian Postal Order No. 2R & 04]] 0y

Date _ : 23M8”0$
Issuling Officer : Guwahati GPO
Payable at : Guwahati, GPO

11. LIST OF ENCILOSURES:
An Index showing the particulars of documents

is enclosed herewith.

D som dea nabl. @an
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. VERIFICATION

I, Shri Dwijendra Nath Das, Son of taby Hardro Vo
resident of quarter No.704/8B Type-I —at New Guwahati -
Railway Colony do hereby solemnly affirm- and verify
that the statements made in accompanying application 1in
paragraphs 1-4, 6 and 7 are true to my knowledge and
rests  are my humble submissions before this Hon'ble

Tribunal.

And I sign this verification on this 2&th

day of August, 2007 at Guwahati.

DTILP odia nell @

Signature
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: Office of the
4 : Sr. Coaching Depot Officer,
- No.GHY/CDO/GEN/Qrs/C& W ' | Guwahati,3t.02.09./2005

|

iTo
\/:*Sri D. N Das

"Tech 7 Gr-fi

Under SSEC&W NGO
Through ADMINGC,

Sub-Canceliation of allotment order of Qrs.No.704/B T)’fpc-l at NGC.
f |

|
i N\ P |
4 =t 1
ef- Survey Commitice’s repot endorsed by APO/GHY ‘;{idc. his letter
i
|

No.E'l/ ,-U’O/GHY/.Sun'cy of Qr.%; dated 19.08.05

:|Ratlway quarters No. 704/B Type-1 at If\?GC was allotted infavour of you for your residential purpose. But
during survey by the survey commiittes it has been found that instead of residing yourself in the quarters you
“thave subletted the quarters to a private party . Thus you have committed a serious misconduct violating the
‘provision of Rule.3.1 (iii ) and 15 A of Railway Service ( Conduct ) Rule.1966.

Hence vour allotment of the Quarters No. 7048 Type-lat NGC s being cancelled with immediate effect

[You arc advised to vacate the guarters and handed over the quarters  to the new allottee immediatety. Furth

allotment Gider of this quarters iy 1o be followed.
/]
/ |
K)Y'wl(\ {

I : Sr. CDO/GHY
|Copy to :- , ] A

1. CAAFGHY for kind information.

2. DGMG/MILG- For* informanion lplcasc.
APO/GHY -for information and hecessary action please.
1. ADMENGC - for information ind necessary actioh please.

5. SSE/Works/NGC ~ For immmal!ion and necessarv haction

6. SSEElcc/NGC- for information !and necessary action, ,
7. SSEC&WNGC- for information and necessary aclion. '

-
J&\hg} lef | - | Sr. CDO/GHY

v,

.
_ :




hider of s N

Ref- Yaur letter No GRY/CDOIGEN/Qre /C&W dated §2.09.65

I acknowledge your tetter unide-i reference and beg to state the foilowing for vour intormation
4 :
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That Sir, T selemniy dé wiare fhat T had never g infgiied

should never sublet in tutuu— ‘The le.ailoted me is ve 1

duties sincerely from my RIVQrs. Which Is sitlated near “1 to my working place
Untier the circumsiances stated abave, T therefore fervently pray to you to ook into the
matter ssnmathetua! ty and tindly withdlaw your canceliation mder of the Ors. mentioned

13 as ln-\r\d s sand aa ¥ ¢hon (2 4 l -:1 u:: o ot o Trivecd .
abuve and allow me Lo retain the wis i ¥ service pericd, for the act of your Kindness }
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j ; ‘ Olfice of the - e
' o Divl: Personnel Officer:
Station Road, Guwallzlli ‘
© H - .‘.}
A MEMORANDUM - | \

During the survey of quarters by the survey commiltee conbututcd by the administration
thc quartcr shown in the attached staiement were found sublctied and accordmg,ly thc allolmcnl
ordcr ol the quarters were cancelled by the d.lh:)ttmg, dulhorlly
N o ¥ ‘ x . -’i-. ;\w : ! "‘.A '_‘.5 ', YR v :
L : %mw the qumcrs have been found sublcued and allotment cancelled the same treated as
: ndumou/cd ucuupalxon S R ' e

f

% Due to unauthorized occupation of thf.} quarters damage rent at the prescribed rate ﬁxc'dl_
Ny by Railway Board, have been culeuluted and to be fecovered from regular salary bill from
} [, ng/()? current rate of dumage rent along wii arrcar from the date of survc.y ol the quartcr S

i$
. "y

This issues with the approval. of CAM/GHY,

(G.K. KAKA’!‘J)"‘“"

D_I’O_/_C_'lﬂ_m——»~
No-E/APQ/1/Survey of Qs /GITY ' l)ulcd:\ 7 / 5/2()()7

Copy forwarded for information and neeessary action o:-

1. CAM/GILY,

2. Sr.CDO/GILY,
. 3. DRM (PYLMG,
; "j_DJ M/l M(;,

DPO/GIHY

plos T |
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H] : : Sunvey | Plintharea . - -
. & G LAk () L @ | & - (°)

. : Sri Chankala Basiore, i CF.Gr.lI 435 i.706 N/ Tvpe-1 NGC :33-08-05 i 36.882 Sem 1-03- J* 10 30-11 O\ *Re86 Plam= 138880
N ' i P 1-12-03 10 30-04-07 @ (a- Rs.99 Psgm=__91273.00
i | ; i ! - 10713500
! 02. | Sri Sudhi Ram Hira, Sr.Tech’CF | 456 . . | 1238 Type-ll NGC ( 03-08-05 | 38.87 Sgm 01-08-05 t0 30-11-05 ;7 Rs.86 Psgm= 233i3.00
i 01-12-05 10 30-04-06 @ & Rs.99 Psam= 143700.00

i i | 171015.00

05. | Sri Pradip Kr.Das, CF.Gr.1 438 1170 Tyvpe-ll NGC | 03-08-05 38.87 Sqm 01-08-03 10 30-11-05 @ Rs.86 Psgm= 23313.00

! ' © - 0l1- 17—03 to 30-04- 06 " Rs.99 Psams= 145700.00

- P i 17101500

04, | Sri Hzmid Ali do- 435 c 1T Type-IT NGC ! 03-08-05 | 58.§7Sam 01-08-05t0 30-11-05 @ Rs.86 Psqm= 25315.00

i ' i 01-12-03 10 30-04-06 & @ A 99 Pigm= [I5504.00

o | : g . 171015.00

03. i Sri Prakash Boss, -do- 456 f 603 A/ Type-! NGC I -05 | 56.882Sgm 1-08-05 10 30-11-05 @ Rs.56 PSqm=13860.00

SN ST —_ . ‘ L] 1412-0520.30-04- 07 O Rs.G9 Psgm= 91273.00

] , 10713300

06. [ Sri Abhoy Kr.Das | ALPNGC | 436 ! 611Jvpe-1 NGC l 05-08-05 36.882Sgm _ | 1-08-03 t0 30-11-05 @ Rs.86 PSqm= 15§60.00

i i ’ P X : : 1-12-05 16 30-04-07 @ R<.99 Psam=__ 9127500

| i ! i . . -~ 107135.00

07. | Sri Harpati Deka, CF 435 708D/ype-l | NGC 05-08-05 | 36.882Sqm | 1-08-051030-11-05 @ Rs.86 PSqm= 15860.00
R ' Y7 U 1-12-05 10 300407 @ Re.99 Psam=_ 91275.00--

. | L . \ ' 107133.00

08. | Sri Hiten Barua S:Clerk 156 i 117Hype-ll NGC 03-08-05 | 58.87Sgm . | 01-08-051030-11-05 @ g 5.86 Psgm= 25313.00

’ i 74 01-12-05 10 30-04-06 @ Rs.99 Psam= 145700.00

{ : 17]0]3.00

09. | Sri Khargeswar Bora, Cr1l 455 - 117G npe-li NGC 05-08-05 | 58.87 Sqm 01-08-03 to 30-11-05 @ Rs.86 Psgm= 25313.00

' : : \ 01-12-05 10 30-04-06 @ Rs.99 Psam= 1 45700.00

. : i 171013.00

,10. { SriD.N. Das, CF1l 436 . 7023 ype-1 NGC 04-08-05 | 56.8825gm 1-08-05 o 30-11 95 @ Rs86PSqm= 15860.00

) o i . 1-12-05 t0 30-04-07 @ Rs.99 Psam=__ 9127500

) : 107133 00

11. | Sri Rzmesh Hira, OS/1i 436 244C/type-1lI NGC 01-08-05 10 30-11-05 @ Rs.86 Psqm= 28242.00

' ‘ 01-12-05 t0 30-04-06 @ C.R_SQM@‘__G’S_S_OQ

- 190800.00

12. | Sri Jogeswar Doloi, CF1 456 702C/type-1 NGC 05-08-05 1-08-0) to .:0 11-05 @ Rs.86 PSqm= . 15860.00

T - . : S 1- 17-03 to 30-04-07 @ Rs 99 Psam=_::91275.00

# L ]07133 00
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; - Orginal Apphcatlon No.180 of 2007.
Date of Order ; This the 19% Day of July, 2007.
THE HON’BLE SHRI K.V.SACHIDANAN DAN, VICE CHAIRMAN

Shri Harapaty Deka

‘ S/o Late Hang,sha Ram Deka

| Resident of Qr. No. 708/ D)-Type-I
| At New Guwahati Colony,

Guwahati, Kamrup, Assam. .. Applicant

/By Advocate Shri A.C.Safrma
- Versus -

1. Union of India,

Represented by the Secretary,

Railway boaxd Ministry of l\allwan s,
Noew Delhi-110 001,

The General Manager,
N F.Railway, Mal igaon,
(Lau wahati-l 1.

CAM/GHY (C111ef Area Manager)|
N.F. Rallway, Guwahatl S

N.F. RaﬂWay, Guwahat1

!
I
|
Sl |
4. DPO/GHY (Dmsmnal Personnell ancer)

5. Caemor Coac]ung Depot Offlcer/ GHY
N.F.Railway, Guwahati. o ..Respondents

By Advocate Dr J.1.Sarkar, Railway Standing Counsel. ‘

ORDER(ORAL) '

SACHIDANANDAN, K.V, (VC)

The appiigant isL working under the N.F.Railway and

according 1o him he 1s| a resident of Quarter No, 708/1D-Type-1 at New

1

- - | Mowi .
Guwahati €olony. ’Acc%ordmg to the ayerment lollowing the prescribed

| f

: : ‘

: | /

% |

E o :




explain his case in person

. order for recovery will

(7

receipt copy of this order after giving opportunity to the applicant o

and communicate the same to the applicant

forthwith. In the interest of justice this Court further directs that impugned

be kepit in abeyance till gdis posal of his appeal.
: ! -

(LA s dispo&edl
! i

there shall be no order as to ccf;sts. :

Sd/ VICE CHRAIAMAN

TRUZ TPy

oy i gf;_c'x ﬂ-:f( i
Q-t-t-\oilm»,
;V\ ﬂ"’%"/\ N ) \q\“-t—
Su(n.\,- L
. Ccm-.[.] e r
S ; LT inal
W ) . - o !!
ann
. oY
S, 7.\
/LL(L%\
i

| | )
of at the admission stage itself. However,



-~
;
? No.GHY/CBO/eEN/ Qirs/C&

QiU
- G
>, Clerk
Wei SEE/CAMIIT A i o
Uudc:’ S‘)L/Cu ‘vv FALC/ NG,

Sub- Revocation of Cance

Type-IT at Baiminin

Ref- This office office of

The Canceilation order of
NGC  Which was

GHY/(C DO/GEN/Qkess Cé
order of the QRs |

o o o
N TGvour of

iidam. New Guwadiati,

Coinintnicated
W aated O 2r09/0

Sr. Coach Depot Officer.
W Guwahati, DT, 14/0 2007

liation order of allotment against Qrs.No.117-1

[

der No. GHY/CDOJGEN/ Grs/C&W.Dated 02.69.05

Raiiwqy quarters No.T[7-H, Type-II at Bamunimaidam.
te  vide  ithis  office ietter  No.
5 is being revoked. The originai aiiotment
you will be revain

iie

-

C:

or. €DO/GHY
Copy to: - , ’

L CAM/GHY for kind information

2. D@M/’G//'V‘\LG_ ’

3. DPQ/GHY fop informamnf and necessary action please,

4. ADME/NGC, ; |

9." SSE/Works/NGC

6. SSE/Elec/NGC : L for information and necessary action. .
| 7. SSE/Coaching /IC/GHY | /
Sr. CDO/GHY



